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| 2 The facts basxcally are 1dent1cal though the appllcants took test for different posts’ N
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,;-\3 . The sum and substance of the clann is that in pursuance of the advertlsement the .
”applxcants apphed and undergone physxcal measurement fest stammatest trade test and
' the lnt’ervtews It 18 contehdedthat thefinal resultwasdlsplayed on theNotxceBoard and '
i
appzhcants were: shown to have been ﬁnally selected and s service, records were also _
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. checked

. A N The precxse gr:evance of the apphcants is thnt the entlre process has been.

o cancelled by anews 1tem appeanng whxch reads as under -
Lo “The recnutment for the post of Constable: (Brass Band) and Constable (Plpe-
;. - Band) in Delhx Police mentioned at SI. Nos.4 and 5 of the* advertisenient

. publxshed in the News Papers in Hmdustan Tunes (Enghsh ) and Pub_;ab Kesn o
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5. By virture of the present apphcanons apphcants seek 8 chrectxon to appomt them

s

as C onstable in clxﬁ'erent dxsclplmes in De_lh} Pohc‘e and declare‘thatl rthe act of th_e :

 respondents in cancelling the recruitment is illegal. |

.

' cancelled the entire process.

Allowed as prayed
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: 6.,. Shri Ajesh Luthra, leamed counsel for respondents was present in Court." We

called upon him as to if hs can mfonn us about the reason for cancellatlon Leamed

b

counsel stated that there were -certain complamts that had been, recexved by the ‘ ; .

Comm xssxoner of Pohce 'Ihe same had been verxﬁed smd havmg, been found to be true

= and c0t~rect, r‘e.-test was done. It 1s only. thereaﬁer‘that the Commxssxoner_of Pol_xce had :

4
N

7. Takmg stock of these facts, leamed counsel for the npplxcants states that be will

' assaﬂ the smd re-test and the actxon taken by the Commnssxoner of Polxce in. accordance .

wﬂh law. W:thout prejudlce to hxs nghts he does not press the present petxtxons
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(Hmdx) dated 06.12. 2003 as well as in, Employment News dated 06 12. 2003 is
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